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THIRTY-FIRST REPORT 
i the Chairman of the Committee on Private Members' Billa and 

Belolutions, having been autbomed by the Committee to preaent the 
Report OD their behalf. preaent this T&irty•ftnst Report. 

2. The Committee met on the 27th August, 1973 for-
L CJaatftcation and allocation of time for di8culaion of Bills 

(vide Appendix) under clauses (b) and (c) of Rule 2SM(l) of 
the Rules of Procedure. 

n Allocation of time to the Re9olutions at item Na.. 2 and 3 1et 
down in the List of Buainea for J'ric:lay, the 31at August. 1973. 

~and oUocaticm of titM to Billa. 

3. The Jlemben-in-cbarge of the Billa were invited to attend the 
~ Shri Viahwanath Pratap Singh attended. 

4. After c:omiderina all aspects of the Billa, the Committee ?ecom-
mend that all the Bills be placed in cateaory 'B'. The Committee recom-
mend allocation of time for •ch of the Bills as shown in column & oJ, 
.the Appendlz 

Allotmftt of tithe to Reaoluticms 
5. The Mem.ben who bad tabled the resolutions were invited to attend 

the llUing. None of them attended. 
I. '!be Committee recommend the allocation of tUne u follows:-

(1) Raolutlon reprding establishment of convention 
when Government mould radgn. 

(2) Relolution reprding w~ conditions of 
lclenttata and ICientiftc worker.. 

Recommendatiou 
'I. The Committee recommend that-

2 hours 

2 hours 

(!} the cJuatftcation and allocation of time to Billa by the Com-
mittee, as shown in the Appendix, be agreed to by the Houle; 
and 

(ii) the allocation of time to l'elOlut!ona, u shown in parall'Aph 6 
above, be qreed to by the Hou.. 

Nsw DILm; 
Augut 2'1, 1973. 
Bhaba 5, 1885 (Saka). 

t 

G. G. SWELL, 
Chotrman, 

Committee on Private Membet't' 

Bills and .Raolutioftl. 
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6Pl!tlNDIX _, 

- ... ...... 
SI. Nae ol rbe Bill .S die Mealber-w Bill. No. Clrepry Tune 
No. iD-dlqD ICICOIDID- rOClQIDDl-

CQded th~~ 
ittee j 

T 

I 2 3 4 s 

I .,.., Endlcatima of Pofttty Scbt:me ....... ,.,.971 B 2. houn 
Bill, 1973 by Shri Ymnuna Pl'Mld 
Mmsdal 

2 The ~tutioG (Amendma) Bill, SJ.ol•m B 2. lloart :?l ,.._._ di'- lrtldel t2SA 
aa1A) by Sbri Maibu U.,C 

3 n.e un1vers1tr Orlqts Coaaaamion 66of1973 B 2 hours 
(Amcridaacm BW. "73 (1-rttan of 
new aec:tiOQ 128 .S ameodmcnt ol 
.ecdcQ 14) by Shri Mldbu Llnaaye 

4 The DolimitatiOQ (AmeQdmc) Bill, 
1973 (lmerdoa o( "°".man 9A) by 

,,, of 1973 B a hours 

Shri AWhu lJma)'e 

s The Code ol Criminal Procedure (Ala- S7of19'73 B a a.o... 
edmmat) Bill, 1973 {Onaillion ot ..-.1or..S I09)"1 Sbri Madhu 
Lima ye 

6 The Utllbltion of I.And M~- 6S of 1973 B 2 bows 
, way Tnc1t aw. 1975 "1 Shri -

natb Pnap Siqb 

7 The Leproly Control Ind Rehabilitation 
of Lepera BUI, 1973 by Sbri Vidrwa-
Uh Praaip SiQah. 
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